74

IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 421/2022

IN THE MATTER OF

Ranvir Singh
..... Applicant

Versus

State of Haryana & Ors
Respondent

COMPLIANCE REPORT OF ORDERS
DATED 14.02.2023.

MOST RESPECTFULLY SHOWETH:-
1. That this application is pending before

thisHon’ble Tribunal and fixed for

19.04.2023

5. Thatthis Hon’ble Tribunal on 14.02.2023 has passed the following order:-
L in view of order passed by Hon’ble Supreme Court of India,
respondent no. 1,2, 4 and 5 are directed to take requisite steps for
croachment. The District Magistrate an the

removal of the complete en
Commissioner of the Police, Panchkula are directed to provide requisite
of the complete

assistance building policy help for removal
encroachment.
Action taken report be

within two months.
In case of non removal of the encroachment, the Estate Officer,

HSVP, Panchkula, the District Magistrate and the Commissioner of
Police, Panchkula shall appear before this Tribunal physically to explain
the reason for non compliance with the order passed by the Hon’ble

Supreme Court of India.
List for further consideration on 19.04.2023”

filed by the respondent no. 1, 2, 4 and S

3. That Estate Officer, HSVP, Panchkula vide letter dated 13.04.2023

requested to Deputy Commissioner, Panchkula and Deputy

Commissioner of Police, Panchkulato provide “the encroachment drive to

remove the encroachment from Village- Devinagar, Sector-3, Urban Estate,

Panchkula is to be conducted on 14.04.2023 (09.00 A.M). it is also



4. That thereafter Deputy Commissioner vide or

_ That on 14.04.20
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intimated that the encroachment is to be removed in compliance of order
dated 14.02.2023 passed by Hon’ble NGT, New Delhi in above case and
the land involved in the case is the same land i.e. land of Village- Devi
Nagar, Sector-3 Panchkulaas intimated earlier. It is therefore requested to

please depute Duty Magistrate for above said drive to maintain the law
and order during the operation in the said area. The Deputy Commissioner
of Police is requested to providel50 nos. of police personnel’s (100 men +
50 women) under the supervision of police officer to accompany the

enforcement staff to maintain law and orderbeing sensitive area on

14.04.2023 at 9.00 A.M. in the office of Estate Office, HSVP, Sector-6,

Panchkula”. The copy of letter dated 13.04.2023 is attached herewith as

Annexure R-1.
der No. 5374-81 dated

13.04.2023 appointed Sh. N.K. Payal, Executive Engineer, HSVP Division

No. II, Panchkula as Duty Magistrate. The copy of order dated

13.04.2023 is attached herewith as Annexure R-2.Further Deputy

Commissioner of Police vide letter dated 13.04.2023 has deputed 150

Police Personnel (120 men + 30 Female) alongwith anti riotsequipment

for 14.04.2023.The copy of letter dated 13.04.2023 is attached herewith

as Annexure R-3.
23 complete encroachment has removed from the site in

question i.e. Village- Devinagar as alleged by the applicant and

photographs of drive removing encroachment are attached herewith as

Annexure R-4 (Colly).
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6. Th
at as complete encroachment has been removed hence order dated

14.02.2023 passed by this Tribunal stands complied with.

In view of the above stated report, it is prayed that the present

application may kindly be dismissed in the interest of justice.

Dated: 14-423 Mmmik,

Place: fJnchkete Estate Officer, HSVP, Panchkula.
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From
The Deputy Commissioner of Police,
Panchkula

To
Estate Officer,

HSVP, Panchkula

No. 442 /5 s7 Dated 13/04/;?0,?3

Subject Special Enforcement drive to remove the encroachment
Village Devi Nagar, Sector-3, urban Estate, Panchkula on
14.04.2023

Memo.

Kindly refer to your office memo No. 2458 dated 13.04.2023,
on the subject cited above.
2. It is submitted that 150 Nos. Police Personnel’s ( 120 Male + 30
Female ) have been deputed under the supervision of Sh. Surender Singh, HPS,
ACP Zone-1 and Insp. Sukhbir Singh, SHO PS Sector-5 for above said duty . They
will be report in Estate Officer, HSVP Sector-6 Panchkula on 14.04.2023 at. 09:00
AM along with anti riots equipment. This is for your kind info%i:n, please.

(P/SI Suresh Pal, OSI PKL)
for Deputy Commissioner of Police,
Panchkula.



arated fremeer, deder

39 BT B IRY YoBHD 5366—73 / WHY. /GHM—3, fR-d 13.04.2023
CIREREGIR

areT AR, gRaton wel) RerT witaRv, daden 7 gy um @Hie
2471—72 foAi®d 13042023 R WA a1 & f& wha gRa =mafew, =
focel gIRT 3T . 421 /2022 WwidR Rig a7 &R Y190 9 a7y § wilRe ey
{7 14.02.2023 @) SFUTAT A gRATON &) AT WidywRor, daden g fAw
14.04.2023 I YT 09:00 g9 A g ) TR, Agex—3, 3d= we, Gaden # Ay
ool g B AR A =@ ST 2 | 3w faRw it & SRM S e
T IR R e @ fory gfer wWeTaAT Sucier exaM @ €3¢ AfvRge
e e R Ry fhar B .

ara: #, <o frrewr A, Tosodo, ey, terdamen sroRwer ufear wfed,
1973 @1 GRT 22(1) 3R 23(2) & ef yeed wfdaal & WA Hd gY A foRes
g, &3 AR, BRavn og yeyer e 91, Tadaer & R W OAT O
. URd, SRiEN sifr, &Raron o e witwRer, daden, fefdem—2 (Hio
9876310006) @1 71 14.04.2023 (Y1 09:00 d91) & fow g <l TR, dae—3,
3 ¥Ce, Ugdell A 7Y Heol gCar) W B IR O @ AR SR @ dRE
HTA Td e FaRet TR 9 & fory €53 Age g aRal & |

JUHAVESHTHNE, Jadhell I JgER IR BIH Ud W 991 @4 B el gof
yaR B |

gforT SURIE, Uadal A AR & B Sa gk TR IWI U W AT 3
U IR GRET, YA, BT Qd A @R 99 ke giRfEa s dur gt
A A (100 GOY + 50 AfRe) YRy w1 Figed w9 Fged gfer I @ S X
R I €ge] ARRGT W WS ) b e A

g AfaRad gfemt Suryga, dage Swiwd g Arge o afaand grer
&1 o yae ¥l |

—ERI—
fe&=Ties 14.04 2023 STETRT, Tarde |

YosHie S°3 7Y - €/ /U /R4, e

g g ufa FrafRed o gaemred td sraws srfad) 3 aRe 8-
1. gfory SuTydd, gade |
2. JY HUSARNTI, Gddnel |
3. Frel ARER), BRI el fAdry WitdERe, y=aen &) $96 g3 HHid
247172 faii 13.042023 & A< # Aoy ATy A o § 5 Peon
SRAE] ov W gd gg gARa e ofd B el fy aR ) |em
YR gRI @I dd)l Ry d IR T R R ¥ 9 wwen)
et / feeradi @ Ieoredr T @) OMY | SR @& SRME Anter ¥ ) o)
YR @l HIdE) yrfl el & ) S iy vdy iR ghy |
Rifaet wolv, daaen |
wrafa fggdl iRge |
THOA B AfBN], Yadia |
W ¢ gurgEd /AR | -_S'MZ\AM

o mzﬁw,u'aw‘mw

No ok
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